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RAJYA SABHA

Monday, the 9th December, 1991/18
Agrahayana, 1913 {Saka)

The House met at eleven of the Clock, Mr.
Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

Ban on the movement of cotton in the
country

*241. CHOWDHRY HARI SINGH: Will
the Minister of TEXTILES be pleased to
state;

(a) whether it is a fact that there is a ban
on the movement of cotton from one State to
another in the country;

(b) if so, what objective is sought to be
achieved thereby; and

(c) whether Government have any
information that the imposition of
his ban has caused a shortage  of cotton in
some States?

THE MINISTER OF STATE OF "HE
MINISTRY OF TEXTILES

SHRI ASHOK GEHLOT): (a) to ¢) A
statement is laid on the Table f the House.

Statement

(a) and (b) There is no ban as such on the
movement of cotton from me State to another
in the country. However, the following
regulations sxist in certain States: —

(i) In Maharashtra on account of the
existence of the Cotton Monopoly
Procurement Scheme there is a ban on
movement of kapas outside the State.
However, there is no restriction on the
movement of baled cotton.

(i) In certain States like Tamil Nadu,
Andhra Pradesh, Karnataka, etc. the
consumer has to get a licence from the
respective  State  Governments  for
movement of cotton bales from other
States under the Cotton Transport Act,
923.
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to Questions 2

(c) Although some reports of difficulties
being faced by mills about the existence of
the Cotton Transport Act, 1923 have been
received, Government is not aware of any
shortage ofcotton in any State on this account.
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SHEI A. G. -KULKARNI; Sir, I am quite.-
aware that the Minister is justified in saying
that in Maharashtra the entire cotton is
procured by the Marketing Federation. It is
not that the farmers cotton is not purchased.
What is available; is purchased entirely. In
this connection, I want to know.his reaction
on two points.

One is about the ad hoc policy on cotton,
particularly right from the crop plantation to
ginning and export. Is the'Minister aware that
knee-jerk actions and ad hoc action and
announcements of support has created an
anomaly. The prices of cotton yam have
risen. We have all discussed, last- time
about the handloom weavers, and.all the
consumers. So, will the Government take a
rational view on -annocucing a policy on
cotton export, one?

Secondly, Mr. 'Minister, perhaps you
may, not "be - awsare that the Cot ton
Transport Act, 1923, baseeds cor ruption. It
is of no use; because- evej-j State has its own
policy. There is no necessity of having this
Transport Act of 1923. It should be serappec
because it is creating hurdles, as my friend
has rightly stated.

MR. CHAIRMAN: Your question is

whether Government will think of scrapping
it
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SHRI A. G. KULKARNI: Scrapping it.
You are quite tight. You are just like a censor
today, Sir.
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SHRI S. K. T. RAMACHAND-
RAN; Sir, taking  into account the
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to Questions 6

evils bred by such a ban and restriction, will
the Government give an as surarice, taking
into account the new industrial and trade
policy also, that it will not come with any
restriction or ban on the movement of
commodities, especially cotton, from one Sta-
te to another State.

KUMARI CHANDRIKA PREMJ1
KENIA: In reply to part (c) of the question,
the hon. Minister has stated that some reports
of difficulties faces by the mills have been
received, but the Government is not aware of
any shortage of cotton. As per my information
the textile industry as a whole is suffering for
want of cotton. Mills are running below
capacity and many of the labourers have been
laid off. All this is creating discontent among
the labourers themselves. Prices of most of the
cotton varieties have gone up. These prices
have gone up to the tune of 70 per cent as
compared to the prices of last year. / feel it is
high time for the Government to announce a
national policy for cotton itself because cotton
is the basic raw material for the textiles.

MR. CHAIRMAN: Your question is:
will the Government announce a
policy on cotton?

KUMARI CHANDRIKA PREMII
KENIA; My question is whether the hon.
Minister would announce on the floor of the
House that he will evolve a natiorial policy
for cotton. Secondly, starvation deaths of the
handloom weavers, particularly in the
Prakasm and Guntur districts of Andhra'Pra-
desh, have been brought to light. I would like
to know what steps (fee hon. Minister has
taken to ameliorate the pligfit of trie
handloom wea vers.



7 Oral Answers

g1 ¥ & agt X 1 Iy awen

LU

%
i

B2
ﬂg%

5495

ot vwe W= fag ;. 7@ T

afgEr gae g

st wlex Tag Wi o wwfy
qgT, Fed A ¥ = W
TgF I/ W § g 9w W@
Hie gr Jar 2 & owa ot s

<
A
d
A=

[ RAJYA SABHA |

|

|

|

to Questons, 8

o geity WPl ¢ T oA %R,
giger &7 g\

3

mgwﬁ,@@vwi
H @
#¥qagd
19 54
)
)
L

15

3§ a1 6650 3@ FFT A Y\
e aamfs, § gz frase o
aEm fF wq FizT Gam &
g ¥ o9, g9 SHY AW &9 &
i T & fmeEe & ae § ffaw
F g ¥ T, SEWI FRA-TET HOF
WIEH 13800 9T-HIT Y
§t o8 99 W )

fe fFamt &1 SEwT
AT a8 AU
@, safed ag st
gt gUFr owH A
wew e o sre
FEW W OHR W
fr wfz7 & amr ot 7 W9
THAGE FIT P AT B

4
1%
A

»

3
|
1

s

g
a,
344

T

A

i%%%”



